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Execution Appﬁcation No.01/2024/EZ
o._Aj‘. NO. 166 of 2022

In the matter of:

VETERANS FORUM FOR TRANSPARENCY IN PUBLIC LIFE

...Petitioner

e i

Versus c
STATE OF BIHAR & Ors .

.. Respondents.

Cor_nplianée Affidavit oﬁ behalf of the responderif;' no. 6

I, Yatendra Kumar Pal, S/O Ramesh Chandra Pal aged about 32 years
years, by fa1th Hindu, by occupation Service, workmg for gain at Deputy

Devclopment Commissioner, cum Chief Executive Officer, Zila Parishad

Saran. Bihar., do hereby solemnly affirm and say as follows

1. That I am the authorised signatory of the respondent no. 6 and I
" am competent to make and affirm this instant affidavit. I am well

acquainted with the facts and circumstances of the instant
matter.

That the present execution application has been filed by applicant
for execution of order dated 1.08.2024 passed by the Hon’ble
bench in Execution Application No.01/2024/EZ arising out 6f
Original Application No. 166 / 2022 / EZ was disposed with the
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4. That it is stated that respondent no. 6 in terms of the previous .
‘order of 01.08.2024 a cost of Rs. 500/- (Five hundred only) was X
deposited on behalf of respondent 1no. 6 by postal order No. ‘
' 30H800412/ 16 payable in favour of National Green Tr1bunal and ‘
~ the same was duly handed over to the department of the Natxonal
green tribunal, Eastern Zone through the Learned advocate
Copy of the forwarding letter dated 20t August, 2024 and duly

received on 22nd August, 2024 is annexed herewith and marked
-with letter- A
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5. It is humbly prayed that the same be aocepted and kept on record.

_ That the statements made in Paragraphs 1 to 2 are true to my

personal knowledge, whereas those made in Paragraphs 4 are

based on the records.
\, S\\v-\‘

(Deponent)

Identified by me

Oy Development \,omm\ssmnu-
(GRTH
Chtef Lxuewve Offlccl
Zia Parishad. Saran

Hdentify the deponent whg
has Signed / 21t his { her ‘
thumbs imprescionin my
presence. | ‘
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Chapra (Sarai) Bma,.z 376[ )’)7

Verification

I, Yatendra Kumar Pal, S/O Ramesh Chandr
years, by faith Hindu, by qécupation Service, working for

Development Commissionér, cum Chief Executive Officer,

Saran. Bihar., do hereby verify. the statements m
5 of the foregoing petitibh' are based on informatio
which 1 verily believe to be true and the rest includin

are my humble submissions before this Hon’ble Tribunal.

Date :- 18/9/2024
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